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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH :

Original Application No. 120 of 2009

Date of Decision : 02.07.2009

=
Smti. Anusree Deb
e et et e e e a e eas e et Applicant/s
Mr. H.G. Boruah _ ‘
........................................................................... Advocate for the
Applicant/s
- Versus -
U.O.1. & Ors. '
............................................. tereniee ... REspondent/s
Mr. Kankan Das, Addl. CGSC
S eeeas h et et ettt et bttt teteraterenaseaeeteonesaacntonaasernrontonstnatnns Advocate for the
- Respondents

THE HON’'BLE MR. MANORANJAN MOHANTY, VICE-CHAIRMAN

. ' (P
1. Whether reporters of local newspapers may be allowed ‘Xesto
to see the Judgment ?

2. Whether to be referred to the Reporter or not ? _Yes] NG~

3. Whether their Lordships wish to seethe fair copy Xesr/ NG

of the Judgment ?




CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.120 of 2009

Date of Order: This, the 2" day of July, 2009.
HON'BLE SHRI MANORANJAN MOHANTY, VICE CHAIRMAN

Smt. Anusree Deb
Senior Teacher, ST-0029
W/o Late Nithendra Narayan Deb
46"™ Battalion, Assam Rifles
C/0: 99 APO.
..Applicant
By Advocate: Mr. H.G. Boruah, Advocate.

-Versus-

1.  The Union of india
Represented by the Secretary to
the Government of India
Ministry of Home Affairs
North Block, New Delhi- 110001.

2. The Secretary to the Government of india
Ministry of Human Resource Development
Department of Secondary and Higher Education
North Block, New Delhi- 110001.

3. The Secretary to the Government of india
Ministry of Finance
Department of Expenditure
North Block, New Delhi- 110001.

4. The Secretary to the Government of india
Ministry of Personal
Public Grievances and Pension
(Department of Personal and TRG)
North Block, New Delhi- 110001.

5. The Director General
Assam Rifles, Mahanideshalaya
(Directorate General Assam Rifles)
Shillong, Meghalaya, 793011.

6. The Commandant
46™ Battalion
The Assam Rifles
C/0:99 APO
Pin- 932046.
Respondents
By Advocate: Mr.Kankan Das, Addl. C.G.S.C.

(&
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ORAL ORDER
Dated 02.07.2009
O.A. No.120/2009

MANORANJAN MOHANTY, (VICE CHAIRMAN):-

Heard Mr.H.G.Boruah, learned counsel appearing for the Applicant
and Mr. Kankan Das, learned Addl. Standing counsel for the Govt. of india (to
whom a copy of this O.A. has already been supplied) and perused the materials

placed on record.

2. Claiming the ACP benefits, the Applicant has approached this
Tribunal with the present O.A. filed (on 26.06.2009) under Section 19 of the

Administrative Tribunals Act, 1985.

3. it is stated by Mr.H.G.Boruah, learned counsel for the Applicant that
a Board has already considered the case of the Applicant and the Proceeding of
the said Board is pendidg before the Director General of Assam Rifles, Shillong
{Respondent No.5) for consideration. He prayed that, since the Applicant is goihg
to retire by end of November, 2009, Respondents ought to be asked to act

expeditiously to consider the case of the Applicant.

4, in the aforesaid premises, this case is disposed of by remitting the
matter to the Director General of Assam Rifles to consider the case of the
Applicant (pertaining to her claim for ACP benefits) expeditiously and pass a

reasoned order by end of September, 2009.

5. Send copies of this order to the Respondents (by Registered Post)

along with copies of this O.A. and free copies of this order be also supplied to

Applicant and the Advocates appearing for both the parties. -

>
© (MANORANJAN MOHANTY)
VICE-CHAIRMAN
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DISTRICT- SONITPUR (ASSAM)

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
. GUWAHATI BENCH : GUWAHATI
ORIGINAL APPLISATION NO /20  OF 2009

Smti Anusree Deb
......... Applicant
-Vs- T
The Union of India & Ors.

.......... Respondents

SYNOPSIS

-~ The Director General Assam Rifles, by an order dated 19th
day of February 1985, appointed the applicant as Junior
Teacher and posted at 15th Battalion, Assam Rifles in the
scale of pay of Rs. 260-6-326-EB-8-350/- per month plus
other allowances as admissible under the existing rules and
at present she is working at 46th Battalion, Assam Rifles,
Chaduar, Sonitpur, Assam. She was promoted to the post of
" Senior Teacher by an order dated the 1st¥ day of February
1992 vide HQ. D.G.A.R. signal No/ A. 3140. She is a
graduate Senior Teacher and she is serving under the
Respondents from the date of her joining till day
continuously and sincerely and claming financial up
gradation as applicable under the Assured  Career
~ progression Scheme i.e. Rs. 6500-200-10500/- from 1st
day of February 2004 up to her retirement , she filed this
Original Application. S

Filed by

Hara Gobinda Boruah
Advocate.
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IN‘THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI ,
'ORIGINAL APPLICATION NO. /2.0 OF 2009

Sri Anusree Deb | oo APPLICANT
VERSUS- N
The Union of India&Ors. ... RESPONDENTS-
LIST OF DATES
SL.NO. DATES  PARTICULARS, ANNEXURES, PAGE NOS. -
1. | 04/07/2008 Application of the Applicant |

Annexure-A, Page No.18 | S

2. ~ 02/08/2008 Applicati‘on'ofthe'Applicant

Annexure-B, Page No.19

3. 06/08/2008  Forwarding letter issued by the Commandant, 46"
Battelion Assam Rifles Vide Mamo No.l 110046/ -
_Civ/Misc/08/1717 addressing the Di‘re'ct_or General
© Assam Rifles, Meghalaya, Shillong.

a _Annexure -C, Page. No 20

4, 03/09/2008 Letter issued by the Director General of Assam v
' | Rifles vnde Signal No.A 5093 askmg Commandant |
46" Battalion, Assam Rifles to fonNard the Board |

proceedlng of the Applicant.

Annexure-D, Page No.21

5. 124/10/2008  Letter issued by the Commandant, 46™ Battalion,
| Assam Rifles, vide signal No.A1906 addressing the
Director . General Assam Rifles',’ v -Megha|aya,‘

Shillong. o

Annexure-E, Page No. 22

6. 11/12/2008  Letter issued by the Commandant, 46" Battalion,
Assam Rifles, vide S|gna| No.A1921 addressmg the
Director General Assam Rifles, Meghalaya ‘Shillong.
Annexure-F, Page No. 23 '




{
.
7. 30/12/2007
8. 10/11/2008
9. 09/08/1999
10. 04/04/2002
11.
[ wymaia.
Centrai Adminigtrattvg ‘i‘nomzd' ,
/ ; 2 6 Jun 2008
x =gy
\ auwahati Beneh

1¢)

Letter issued by the Commandant, 46" Battalion,
Assam Riﬂes, vide Memo No.ll 110046/Civil/ACP/
656 vide which he forward the Board proceeding of
the Applicant to Director General Assam Rifles,

Meghalaya, Shillong.

Annexure-G series, Page Nos. 24 and 25

Order issued by Director General Assam Rifles vide

‘Memo No.A/Pers/6™ CPC/2008.

| Annexure-H, Page No. 26

‘Assured Career Progression Scheme

Annexure-1, Page Nos. 27 to 40

Letter issued by the Government of India, Ministry of

Human Resource Development, Department of

~ Secondary and Higher Education, vide Memo

No.F.521/97 UTI

Annexure-J, Pa_qe Nos. 41 to 48

‘Presentation on »proposal for'_ 6" Central pay

Commission

Annexure-K, Page Nos. 49 and 50

Filed by :

U

- Hara Gobinda Boruah
Advocate
Gauhati High Court Bar Association
Guwahat|-781001
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, GUWAHATI

ORIGINAL APPLICATION NO. /20 oF 2009

Sri Anusree Deb .

-VERSUS-

The Union of India & Ors.

PARTICULARS

Original Application
Verification
Annexﬁre -A
Annexure -B
Annexure —C
Annexure -D
Annexure -E
Annexure —-F

Annexure —G series

Annexure —H

Annexure -l
Annexure -J

Annexure —K

INDEX

............ APPLICANT

........ RESPONDENTS

PAGE NOS.

...... 1to0 16
...... 17

...... 18
...... 19

...... 20

...... 21

...... 22

...... 23‘
...... 24 and 25
...... 26 |
...... 27 to 40
...... 411048

...... 49 and 50

Filed by :

Hara Gobinda Boruah

Advocate

Gauhati High Court Bar Association

Guwahati-781001
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL | !
GUWAHATI BENCH : GUWAHATI o

ORIGINAL APPLICATIONNO /2 ©  OF 2009

‘ -5
IN THE MATTER OF =)
An application under the Central ij
<
Administrative Tribunal Act 1985. g
-
-AND- -
IN THE MATTER OF:

Smt. Anusree Deb _
Senior Teacher, ST-0029
W /o- Late Nithendra Narayan Deb
46th Battalion, Assam Rifles
C/0-99 APO
......... Applicant
-VS-
- 1.  The Union of India,
Represented by the Secretary to the
Government of India, Ministry of
Home Affairs, North Block,
New Delhi- 110001. «

2. The Secretary to the Government of
India, Ministry of Human |
Development, Department of
Secondary and Higher Education,
North Blpck, New Delhi- 110001,
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3. The Secretary to the Government of
India, Ministry of Finahce,
Department of Expenditure, North
Block, New Delhi - 110001.,

| 4. The Secretary to the Government of
India, Ministry of Personal, Public
Grievances and Pension
(Department of Personal and TRG)
North Block, New Delhi 11001. /

5. The Director General Assam Rifles,
Mahanideshalaya,
(Directorate General Assam Rifles)

Shillong Meghalaya, 793011 _-

6. The Commandant
46t Battalion, The Assam Rifles
C/o: 99 APO |
Pin 932046, __-

............. Respondents.

- DETAILS OF THE APPLICATION

I. This appliéation has been filed by the Applicant
claiming |

(i) financial up gradation as applicable under | the

Assured Career Progression Scheme i.e., Rs. 6500-

200—10500 from 1st day of February 2004 up to

retirement.

L .-,.,...(Jus»',qhégg‘sench }

.;A'?m/&hee Db
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(I)  Assured Career Progression Scheme introduced by

the Government of India, published through the
Ministry of Personal, Public Grievances and Pension
'(Department of personal and TRG)' vide memo No
35034/1/97 Estt (D) dated the 09t day of August 1999

and

() the letter of the MiniStry of Human Resources
- Development, Department of Education dated the 4th

-A‘Wbd)hee meﬁ; -

day of April 2002, granting senior scale pay to the

school teachers.

(IV_) Non-disposal of the representations of the Applicant
~ dated 04/07/2008 and 02 /08/2008. |

2. J_URISDICTION OF THE TRIBUNAL
The Applicant declares that subject matter of the case

against which she wants redressal is within the

jurisdiction of the Tribunal.

3. LIMITATION
The Applicant further declares that this application is

filed within the period of Limitation as prescribed
under section 21 of the Administrative Tribunal Act
1985. |

4. FACTS OF THE CASE

I.  That, this Applicant is a citizen of India by birth as
such she is entitled to all the rights and privileges



II.

II.

A
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Centrai Administrative Houna:

guaranteed by the Constitution of India and the laws

framed thereunder.

That, the Applicant begs to state that she is a General .

Central Service Group ‘C’ non-gazetted Civilian

employee of Assam Rifles and was appointed by an

~order dated the 19t day of February 1985, issued

vide memo No. A/V-I/86-O7/Rect/Jt/6 by the
Directorate General Assam Riﬂes (hereinafter referred
to as D.G.A.R\) as Juhioi‘ teacher with effect from 30tk
day of October 1985 and posted at 15t Battalion
Assam Rifles in the scale of pay of Rs. 260-6-326—EB—
8-350/- per monfh plus other allowances admissible

under the existing rules and she was promoted to the

- post of senior Teacher an order dated the 15% day of
~February 1992 vide H.Q. D.G.A.R. signal No/A. 3140.

It would be pertinent to mentioned herein that at

present the Applicant is working at 46t Battalion,

Assam Rifles, Charduar, Sonitpur, Assam.

That, the Applicant begé to state that the Applicant is
graduate Senior Teacher and she is serving under the

Respondents from the date of her joining till to-day

| cdntinuouslyv_ and she is discharging her duties

honestly, sincerely and to the best of satisfaction of

all her superiors.

 That, the Assam Rifles is directly under the general

Superintendence_ ‘and control of the Central

Government as per the provisions of the Assam Act

 Anuskee Deb-
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1941. The office of the Director General is held by a
person who is an active member of the Indian armed
forces and he is an officer generally above the rank of

Brigadier in the Indian Army. The Assam Rifles is

- created under the above referred statute and function

directly under the control of the Central Government.
Section S of the Assam Rifles Act 1941 specifies the
classes and ranks in the Assam Rifles. There are
three types of Teachers in Assam viz Junior Teacher

Hindi Teacher and Senior Teacher. The teachers are

- classified as a General Central Service Group ‘C’ non-

gazetted, civilian employees. The pays, allowances

and disciplinary action of all the Assam Rifles

- employees (both civilian and armed personnel) is

regulated by the Assam Rifles Act 1941 and Assam
Rifles Rules 1985. Though the teachers are classified

as non-combatised civilian employees they are part

and parcel of the Assam Rifles organization.

That, the Applicant begs to state that on 04/07/2008
and the Applicant filed an application addressing the
Director General Assam Rifles through the
Commandant, 46tk Batfalion, Assam Rifles wherein
she clearly stated that the Financial benefits of
Assured Career Progression Scheme has not been
given to her but other teachers of Assam Rifles School
junior to her presently enjoying the financial benefits

under Assured Career Progression Scheme.

Hnusree Db
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The photocopy of the élpplication dated
"04‘/07/2008 is annexed herewith and

marked as Annexure A.

That, the Applicant begs to state that again on

02/08/2008, the Applicant filed an application

- addressing the Director General Assam Rifles through

the Commandant, 46th Battalion, Assam Rifles

- wherein she clearly stated that the Financial benefits
under Assured Career Progression Scheme has not

- been given to her but other teachers of Assam Rifles

School junior to her presently enjoying the financial

. benefits under Assured Career Progression Scheme

and by a letter dated the 6% day of August 2008
issued vide memo no. II. 110046/Civ/Misc/08/1717,
the Commandant, 46t Battalion, Assam Rifles

forwarded the said application to the Director General

- Assam Rifles for his necessary action.

The photocopy of the application |

dated 02/08/2008 and forwarding
letter dated the 06t day of August
2008 are annexed herewith and
marked as Annexure B and C

respeCtiVely.

That the Applicant begs to state that the Director

General, Assam Rifles on 3r day of September 2008
vide signal No/A. 5093 asked the Commandant, 46th

Battalion, Assam Rifles to forward Board Proceeding

sAmws}tee | Deﬂoj
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of the applicant for his further necessary action. On

24t day of October 2008, the Commandant, 46th

Battalion, ‘Assam Rifles vide Signal No/A. 1906

~ informed the Director General Assam Rifles that to

- grant the Financial benefits under Assured Career

Progression Scheme no direction to reconcile the pay

- scale in reference of the Applicant is received and

request him to take early action in that regard. Again
on 11t day of October 2008, the Commandant,
46th Battalion, Assam Rifles vide signal No/A 1921

| informed the Director General Assam Rifles that to

grant the Financial benefits under Assured Career

Progression Scheme no direction to reconcile the pay

~scale in reference of the Applicant is received and

. request him to take necessary action in that regard.

The photo copy of the Signal dated

the 3 day of September 2008,
the 24th day of October 2008 and
11t day of October 2008 are
annexed herewith and marked as

Annexure D, E and F respectively.

That, the 'Applicant_ beg to state that the
Command.ant, 46t Battalion, Assam Rifles by an
letter dated the 30t day of December 2007 issued
vide memo No. II. 110046/Civi/ACP/656 forwarded to

- the Director General Assam Rifles, the Board

Proceeding. of the applicant to grant the Financial

benefits under Assured Career Progression Scheme.

:.Zl‘j

\A’nwﬂ(ee ' 'Dag:‘
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The photocopy of the letter dated
the 30t day of December 2007
and Board proceeding in annexed
herewith and marked as

Annexure G Series.

That the petitioner begs to state the Director General
 Assam Rifles by an order dated the 10t Day of

December 2008, issued vide memo No. A/PERS/6th

CPC/2008, in pursuance of Government Notification

dated the 29t day of August 2008_‘tabu1at.ed the

- revised pay scale of teachers of Assam Rifles and

asked all the Units to fix their pay accordingly and

~ grant financial up gradation as applicable in Assured

- Career Progression Scheme.

The photo. copy of the said order
- dated the 10t day of November
2008, is annexed herewith and

marked as Annexure H.

A%Mhee Dzﬂo ,

That Government of India has circulated a scheme

though Office Memorandum being No. 35034/1/97
Estt (D) dated 09 August 1999 published through the
Ministry of personal, public grievances and pension
(Department of personal and TRG) in the name and
style ‘Assured career progression Scheme’ for Central

Government Civilian employees. This ‘Assured Career
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Progression Scheme’ for Central Government employees has

| 1ntroduced by the Government of Ind1a on the recommendation

B of the Fifth Central Pay Commlssmn to deal with the problem of -

: genulne stagnatmn and hardsh1p faced by the employees due to

the lack “of adequate promotlonal avenues. The scheme is

operatlonal from Oth August 1999 keepmg in view all relevant’

'_factors By the said scheme it has been decided to grant two

| ﬁnanc1al upgradat1on as recommended by the Fifth Central Pay |
Comm1ss1on and also i in accordance with the agreed settlement

- vdated September 1, 1997 entered into with the staff side of the -

Nat10nal Councﬂ (JCM) to group B, C & D employees in

| | complet1on of 12 years and 24 years of regular service

| respect1vely
The typed copy of the Assured Career
Progression Scheme along with
‘photocopy of the origina'l is annexed
herewith and marked as Annexure I.

X. | f’Fhat",. the Applicant begs to ‘state that first financial up

' .’grada"ti’on under( the said'SCheme is. allowed after 12 years

| -of contmuous service and second ﬁnanc1al up gradat1on is

. ‘allowed after 24 years of contmuous service..

XI. | '_That_,'vthe' Applicant' begs to state that She has  been:

completed v'moreg than 23- »years of .continuouls
" qualifying se,rvi'ce' in this esteem organization and

' served to the-'entire satisfaction of the superiors, The

fmanc1al benefits under Assured Career Progress1on_

. ""Scheme is apphcable to all the school teachers employed

o by the Central Government in Union Territories and other'

| autonomous bod1es sponsored by the Central Government

XII.V".That Apphcant begs to state the Government of Ind1a_ .

, M1n1stry of Human Resource Development, (Department of

nustee 2.
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Education), Secondary and Higher Education, New Delhi
by the letter dated the 4th day of April 2002, informed the
| Secfetary, Ministry of Defence to take necessary action
regarding revision of pay scale (Senior and Selection Scale)
for primary Teachers in employment of .Government of
India that Government decided to grant revised senior and
selection scale of primary. school teachers with effect from
0'1 /01/1996. The School vTeachers of Assam Rifles are
“also entitled to the said benefits in accordance with letter
issued by the Ministry of Human Resources Development,
~ (Department of Education). The applicant is entitled in the
same footing With other Central Government Aided School
and teachers of Kendriya Vidyalaya Sangathan, the grant
of financial wup gradation wunder Assured Career
‘Progression Scheme in accordance with the Ministry of
Human Resource Development (Department of Education)
letter No. F.5/180/86UTI dated 12 August 1987. In this
| regérd, the applicant. relies on the “Presentation on
Proposal for 6t Central Pay Commission, Chapter IX
- Assam Rifles, pay Teaching Staff’. However denial of the
~said benefit is. discriminatdryA and had generated
resentment among them beside effecting their morale

~ adversity.

The type copy of the said latter dated
the 4th day of April 2002, along with
photocopy of original is annexed
herewith | and marked as

Annexure J .

-AND-

Anuaree Deb-



XV The Apphcant begs to subm1t that it is a settled pr1nc1ples. ‘

XIII

- financial beneﬁts under Assured Career Progress1on'"

.‘_"Scheme The Apphcant all th1s t1me try1ng to settled her.

= 2 8 JuN 2009
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'The photocopy of the “Presentat1on on
Proposal f'o_r 6th Central Pay

- Comm1ss1on Chapter IX | Assam

Rlﬂes pay Teach1ng Staff is annexed .

' | herew1th and ‘marked as Annexure K.

L E A
Centrai Adininistrative Troui.

That the Apphcant begs to state that the Respondents o

.Wlllfully depnved the Apphcant in gettmg ‘the " said

claims Wlth the Respondents Be1ng a model employer

refusal of the Respondents to settle the legal cla1ms of

,vthe1r 1ncumbents is arbitrary and i 1mproper

XV,
: upgradatlon under Assured Career Progress1on Scheme 1s :

- presently drawmg by the other Government A1ded School .

4, | .upgradatlon Wh1ch is a hostile d1scr1m1nat10n This
',d1fferent1atlon / class1ﬁcat10n 1s not based on 1nte111g1ble'_

- cr1ter1on

= / beneﬁts under Assured Career Progress1on Scheme as E

That the Apphcant begs to state that the ﬁnanc1al ,

and teachers of Kendriya 'Vldyalaya Sangathan but the -

Applrcant is depnved from drawing the said ﬁnan01al_ -

o follows -

Rs 6500 200 10500/ from the 1st day of February

| 2004 up to the date of her retlrement

' of 1avv that in case of non payment of - any

ﬁnanc1al beneﬁts due to the persons the l1ab111ty of

The Applicant is entitled to the ﬁnanc1a1 upgradatlon'

‘jmu/ak ce Db
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the Government to pay interest at market rate

commence from the date of non-payment and any

- culpable delay in settlement and _disbursement

thereof, the party responsible must be visited with

penalty of payment on payment in interest at the

| -current market rate till actual payment. It is settled

principles of law that when an amount legally due to

the party was not paid the party responsible for non-

: V_ payment/withholding it must pay interest at the

XVI.

XVIL

current market rate.

That the Applicant begs to submit that action of the
Respondent authorities is arbitrary, unreasonable

and injudicious. For the collateral purpose in

" collateral exercise of power, the Respondent

authorities deprived the Applicant from the
aforementioned ‘monetary benefits. vSuch action is
liable to be declared as illegal, arbitrary and
unconstitutional being violative of Article 14, 21, 39
(A), and 300 A of the Constitution of India and

principles of Administrative Fairplay, @ Good

Conscience and Equity.

That the Applicant begs to submit that Respondents
for a long period derived the Applicant of her

B legitimate dues for no fault of her own and thereby

caused grave injustice and injuries to the Applicant.

\A’Y\U/):"(ft DJ:) '
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XVIIL.  That, the Applicant demanded justice but same has
been denied to her.

XIX. That, this application is made bonafide and for the ends
of justice.

5. _GROUND FOR RELIEF :

I For that, the applicant has completed more than 12 years of
continuous service from the date of her promotion i.e.
- 01/02/1992. |

II. For that the Applicant is dully qualified for financial

upgradation/ benefit under Assured Career Progression

- Scheme as introduced by the Government of India

published through the Ministry of Personal, Public

Grievances Pension (Department of Personal and TRG)

vide Memo No. 35034/1/97Esst. (D) dated 09 August
1997.

III. For that the Respondents allowed the other teachers of
the Assam Rifles Schools to draw the financial benefit
under Assured Career Progression Scheme excluding the
Applicant which is a hostile discrimination.

IV. For that the Government of India Ministry of Human
Resource Development, (Department . of Education),
Secondary and Higher Education, New Delhi by the letter

~ dated the 4% day of April 2002, informed the Secretary,
Ministry of Defence to take necessary action regarding
revision of pay scale (Senior and Selection Scale) for
primary Teachers in employment of Government of India
that Government decided to grant revised senior and
selection scale of primary school teachers with effect from
01/01/1996. The School Teachers of Assam Rifles are
also entitled to the said benefits in accordance with letter
issued by the Ministry of Human Resources Development,
' (Department of Education). The applicant is entitled in the
same footing with other Central Government Aided School
and teachers of Kendriya Vidyalaya Sangathan, the grant
of financial up gradation wunder Assured Career

- Progression Scheme in accordance with the Ministry of
-Human Resource Development (Department of Education)
letter No. F.5/180/86UTI dated 12 August 1987. In this
regard, the applicant relies on the “Presentation on
Proposal for 6t Central Pay Commission, Chapter IX
Assam Rifles, pay Teaching Staff”.

|

.A')’Lu/)kee. :D@E)
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For that the representations of the Applicant dated
04/07/2008 and 02/08/2008 are yet not disposed of

in favour of the Applicant.

For that it is a settled principles of law that in case of

non-payment of financial benefits due to the persons,

the liability of the Government to pay interest at
market rate commence from the date of non-payment
and any culpable delay in settlement and disbursement
théreof, the party responsible must be visited with
penalty of payment on payment in interest at the

current market rate till actual payment.

For that it is settled principles of law that when an

amount legally due to the party was not paid the party
responsible for non-payment/withholding it must pay

interest at the current market rate.

For that inaction on the parts of the Respondents to
grant and to pay to the Applicant the financial benefits
under Assured Career Progression Scheme from the
date it become due is highly prejudicial and she is
legally entitled for the same.

For that financial loss caused to the Applicant by the

Respondents.

For that Administrative Fairplay and Good Conscience

is denied.

—
{

Anuakee Db -
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For that the Respondents have violated their own sets

of rules and principles.

DETAILS OF REMEDIES EXHAUSTED
That the Applicant declare that she has avail all the

remedies available to her and there if no alternative

remedy and hence she is approaching this Hon’ble

. Central Administrative Tribunal by way of this original

Application.

MATTER NOT PENDING WITH ANY OTHER COURTS

That the Applicant declares that the matter regarding
in which the application have been made is not
pending before any court of law or any other arbitrary

or any other Bench of the Tribunal.

RELIEF SOUGHT FOR

Under facts and circumstances stated above, the

Applicant humbly prays that your Lordship would

- graciously be pleased to admit this application, call for

the records of the case, issue notice to the Respondents
to show cause as to why the relief (s) sought for in this
applicétion shall not be granted and on perusal of
records and after hearing the parties or cause or
causes that may be shown, be pleased to grant the

following relief (s).

To direct the Respondent authorities to grant and to

vv the pay to the applicant the benefit the Financial up

gradation as applicable in the Assured Career

A’nuﬂk ee DQL
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| Progre’ssion Scheme in pre-revised scale i.e. Rs. 6500-
200-10500 from 01/02/1992 upto 30/11/2009 with

all consequential benefits .

I To direct the Respondents to pay to the Applicant

- outstanding amounts accounted towards the
aforementioned financial benefit with interest @ 12%

pér annum Caléulating from the date it become due.

om Cost of the .Application.‘v

V. ‘Any other relief (s) as the Hon’ble Tribunal may

deem fit and proper.

INTERIM RELIEF B
Pending final disposal, in the facts and circumstances
- of the case, it is prayed to pass an interim order as

your Lordship deem fit and proper.

PARTICULARS OF THE BANK DRAFT/POST ORDER

CIPONo. ! 29 409 oz
Date of issue = : 08/06/ 2009
Issued from :  Guwahati

Payable At Guwahati.

WHERE AND WHO FILE THE APPLICATION

The application has been filed through Advocate.

LIST OF ENCLOSURES : -
As stated in the Index/List of Dates

wrcdiva

/

e
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VERIFICATION

I, Smti Anusree Deb,v W/O- Late Nithendra

-Nar'ayan Deb, aged about 59 years Z months, Senior
_Teaéher, ST—0029,. .46th Battalion, Assam Rifles, C/O : 99
- APO, Chaduar, Sorﬁtpur, Assam, do hereby verified that the
contents4 from paragraph 1 to 12 are true to my personal
kﬁowledge and belief which 'I believed to be true and I have

‘not suppressed any material facts.

" Date: {8 /06/2009 ovsee Ded
oo~ Kee .

Place : Guwahati Signature of Applicant
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- To.
MahmudeshalayaAssmanﬂes
“+ " Directorate General AssamRnﬂcs
* A Branch

“Shillong-11

- ANNEXURE — A =

"'?i?:r

CentrzsAdmm T sy

From ST 0029 otrativs Toang,
'

Smt. Anusree Deb
Sr. Teachcr. 2 6 N 200
46 Assam Rifles . 9
T C/099 APO S vt '

N aliwahati Bengh

With dne respect and humble subnnsmon I have thc honour to |
implore few lines for your information and fovourable action please.
2. Sir, Ref the letter No.11.110046/Civi/ACP/656. dated 30 Dec 2007 "'My good
office forwarded my name to the DGAR Civil ACP board for ACP scalc becanse |
had ekeady being compléted 22 years 08 months of my regular service.
3.. . .S, on compleuon of necessary quehﬁcauon and fulfillment of all requisite
ehglblhty criteria. I have been selected for promohon from I Teacher to Sr. Teacher
vide your Sig. No. A 3140 dt 10® Feb 1992, by virtue of semonty and eligibility. But
after promotion nclthcr any ‘change was ' made in my pay scale nor upgraded, no ACP,
to that wluch is fixed for direct appointment. Conseqncnﬂy no monetary eccrual was
aﬂ.mncdmdusmgm‘dmdhonm Iamdmwmg lowar pay soalcthhonajunmrmmc
The anomaly directly arose in consequem to the apphcauon of fixing identical scales
in both lower end hxgher post | |
4 Sunulumeously, ACP scales also given to the AR teachers and 1 am gettmg less
pay thanmyjumom | | " ' |
5.  Therefore, 1 request your nnmedmc aouon wﬂl be highly appmomted

Thanking you in a_ntxctpatwn.
_ Yours faithfully
' J}*nu/akee deb
Date :-..04.] 9%/ 08....... y (Anusree Deb)

Certmeq to be true Copy

. Hara Gobinda Bomah
S - Advocate
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f‘mm ST 0029 | mwm #W‘m
© Smt. Anusree Deb - | Centrai Administrattve Tbunal |
Sr. Teucher . o |
46 Assam Rifles - - o 2 6 Jun 2009
1 CI0 99 APO s \ P
To - - N\ \ uwahati Bench !

[pm—————

Mualunidestualaya Assam Rifles
Dircctorats (mm.ml Assamn Iums
A Braiiy .

uuﬁkhii?*il

("l"‘"i;w uph proper ch&mﬁ&}

AR wa”r FOR ACP SCALE OF SEN O

1. Respected Sir,

With due tespect and lnuable submission [ have the henour W

i p’ium few hines for your information ad fbva‘amlslc-aman p‘iﬂa@a

oificu 1’(;m'ur<:u,d iny nams to the DGAR Civil AGP bourd for ACP :sc;ale,_bwmw i 4'

Tud zﬁu.udy bwv' completed 22 yeurs 08 snoatths dt,my vopudar service.

3. Sir, o coqulsuon of xwmmmy <§wizuau0u and tatfilment of alt reguisite

c.hubxmy coiteria. 1 have boat selocted for p‘oxxwt.wn hom Jt. Teachur to St. Teacher

vids your Sig. No. A 3140 dt 10 Feb 1993, by vn:mr. of mmruy iad ligibility. But

aimr pmnmmm m.xthx.r eny nmmg@ was wads i m.y pay scals nor up araded, 1o AP, f.

e uendy no moneLy esar il wus'

ummwd in this regaxd and lmwo 1 am drawing low iy p.iy Sﬁf'...b with orie JUREGE 1O e,

l-\.A

The mummly dm.cdy arose it consequsnt to thw upphouuon of fixing 1dam1c¢i gcuius‘
it ’both fowes and 11&1}361‘ post.

4. %mmiumwu&iy, ACY scalss aiso given o ﬂw Ai«l wuchus e 1 amt &,umw i 58 .

pay thit my juniors:

5. Therefore, I zequ.wt vour ipnedidle astion wﬁl ha highly agxpmcmwl

‘Thunking you in emzmpation
 Youss futhfally
' | A S f\'amlah.ee Def.
Dawe -.02-..08-2008 0w (Anusroe Deb)
Certified to.be true 'Copiy
: Hara Gobinda Boruah

- Advocate -
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.| Centrai Administrstise Tvibunai ‘

\[ LEANAE 4°fweum Rifies
| I 10046Ciunisciogy |y ). || GuwehatiBench | G

¢ Aug 2008

: .'Mahanideshﬁlaya Assa n Rifk -

lanidesh Sail Riflas
Directorate Geperaf 'A: sam Rif

. e . $4m Rifles

A Recod Branch (agnpy e

e * Shillong - 793 011 i

~ =
- >
o

- IR g S e

Encl: As aboye

SR e

T P p——— Y s ety iy S

- Certified to be true Copy

" Hara Gobinda Boruah
~ Advocate
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From : HQ DGAR Ree Branch (Adm-1V)  ID1GU3

To 46 AR ( BY PosT7)

ANNEXURE — D . ..

UNCLAS

A30973

Application for grant of ACP (.) ref yous letter No. roman l\"f)plllOO-t(),C—';/

Misc/08/1717 dt 06 A_cﬁ 2008 (.) fvd board proceeding for our further action

please -

Lt Col Parameswarappa BG,SO1(Adm & Docu) |

Dated ; .« Sep 20087,

b

e ¥
W =
¥
52
‘r F
i

Certified to be true Copy

) ~ Hara Gobinda Boruah
N Advocate

\ ) fre T A e

Centrai Administrgspe Foiria

o 2B JuN ze09

g

| 3
guwahati Bench

o
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FH W S
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R s
| _ GuwahatiBench ’\@1
_From ;46 AR N (<P ~ UNCLAS
To :  HQDGAR (Rec Branch Adm-lV) A 19 04

Application for grant of ACP () ref our letter No roman A' two pt
110046lC§v/MisclOB/2021 'Sep 24 (\) direction 33 rec‘oncileithe pay scale in
rfo- Smt Anusree Deb comma Sr Teacher of this unit not yet recd (.) eaﬂy

action requested pl -

Maj R Prabhakar, Offg Adjt ' ABr

Maj \ﬂ -
Dated: ~1) QOct08 'ORel |
M Cotos e

Certified to be true Copy

) _ Hara Gobinda Boruah
... Advocate
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T 23.— L ee—— F P il
b‘From . 46 AR DTG : ~ UNCLAS

To -  HQDGAR (Rec Branch Adm-IV) A192]

~

Applicétion for grant of ACP (.) ref our letter No roman two pt
110046/Civ/Misc/08/2021 Sep 24 and sig No A 1906 Oct 24 () _directioh
on reconcile the pay scale in r/o Smt Anusree Deb comma Sr Teacher of

this uhit not yet vre'c':d '(;) early action requested pl

Maj Sanjoy Kumar Singh, Adjt | | -~ ABr

N

' | , - Maj _ o
Dated: // Dec 08 : ‘ E TORel_ h-

ST UG TR RS
Centrm Administrathes Tribunal-

s 2 GJUN 2009

\ ?uwahatl Bench -

Certified to be true Copy

) . l-lara Gobinda Boruah’
- ' Advocate
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g %?!3‘33 gy |

{ uwahati Bench | b\’) Dec 2007

11.110046/Civil/ACP/ 6856

Mahamdeshalaya Assam Rifles
Directorate General Assam Rifles
( GS (Edn) Branch)

Shillong — 793 011

BOARD PROCEEDING FOR GRANT OF ACP : FWD OF

0 2286 dated 27 Nov 07.

s

Please refer to your 31g No. A O 2262 dated 28 Sep 2007 and

P in respect of ST- 0029 Smt Anusree Deb,

1.
icate for your further action please.

for grant of AC

7. Board proceeding
d herew1th in tripli

St Teacher of this unit is fw

ot 1tesl Prabhakar)

Encl : Ne akove o
Q

‘ Certified to be true Copy

: Hara Gobinda Boruah
‘ - Advocate



— 25— BOARD PROCEEDING FOR GRANT OF ACP
) zand Date of Edn_ ' | Date of 'l Date of ‘ Date of Date of Grant [ Details of ACR Pay Scale Effective | Remarks,
S :f.«?'i,f.',-aﬁon Appt qgallfigation {promotion l Completion completion | of Higher/TGT i punishment | grading | admissible | date of if any
RS with-date, - to next of 12 yrs of 24 yrs pay last five {under ACP '
.‘m Name of Unit | rank of regular | of regular | scale/senior years first/second scheme
o ~ and BRO part I service service pay scale , Financial
! Il order No and - : | benefit under
I‘ ' Date | the ACP
| l : 1 : _ scheme
IST—OOZQ 30/10/07 BA 01/02/92 | 30/10/97 30/10/09 Not yet -
Smt Anusree Deb granted
Senior Teacher ‘ :
Present pay scale o ‘ L | .
4500-125-7000/- _
‘Present pay ' '
drawing ' ' '
Rs. 6,125/- o ‘ Il
TRl EEi.}f%*":i;“a _ 4 )
inistrathre Tr ' '
Centrdl Admint o ; ‘ | \\
o 26 JUN 2009 \k | D | P
s - ”
o\ ywahati Bench » .
Certified to be true Copy

—pe

Hara Gobinda Boruah

: ‘Advocale, - , | ST S
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.0 % Tele: 0364 - 2705070 NRA /IR
¢ “we FAX: 0364 - 2705080 Government of india
0364 - 2230146 : DEREICE
¢-maii (‘.gar_abrarrch@ya‘mc.co.in Ministry of Home Affairs

R ECrUGCRCRL IR
Diractorate General Assam Rifles
et - 793011 »
Shillong - 793 011

.. 0 Centra) Admi o,
APersis’ CPCI2008 Nov 2008 Ministrative Nbuna| '

ey 4

[

aenws T ' SN '\’, 2 6 Juy 2009
%aTi-’T"i Fradry
ENTITLEMENT OF PAY AS PER 67 CPC L ZUwahati Bem:h

___——————-
53

W

TeRE R s

1. Fu'd er to om e No.NPersie‘ CPCI2008 dated 07 Oct 2008.

5 Revised pay scales in respect of following ca\egories‘.of AR as per the : B
Govt notification dated 26 Aug 2008 is tabulated be\ow - . SR

-~

| of oxisting . PaY scale, ‘l scale J{band |pay
ost ". SEES ‘ “ _ | '
~(a) Jr Teacher | Grace Il k Grade - Il | PB-2 \4200 B .
- ,(b) Hindi - 14500-70C0 . 6500-10500 |~ o ~
i Tecacher - ! L.

. Grade -1l -Grade -1l P82 ! 4600
5500-9000 | 7460-11500 \

H

. Designation | Pre- “revised jRevnsed pay Pay GTéé \Rema_r_ké

! .
Cl ade —- 1 . Grade -l rPB-Z i4800 |
' L).)OO 10500 °7500- 12000

}

i .

i (a) St Teacher * " Grade -l “Grade - W \i’B 2 1as00 |

| (b)Graduate i 5500- 9000 7450 11500, l e '

S Hindi
| Teacher |Grade-1l ‘| Grade -1l ° 'pp.2 {4800 |~
| lesoo 10500 7500-12000 -
| .
' \Grade -1~ Grade =1 l PB- 2 5400

! 7500-12090 1 8000- 13500 0 Ll

by PRI ~ '
t - . ’

P

3. You are requested to fix their pay accordmgly and gran™fin upgradation
Jas applicable in ACP scheme, if entiiied to the pers of these posts Y

-
Rajtev Kumar)
Lt Col

SO-1 (A)
{or DG Assam' Rifles

7“

P~
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Centrai Admunistiative Tribuna,

}'
|

A/Pay/99/1493 | 7 Assam Rifles
A/B/C/D/E/F/Adm Coys C/o0 99 APO
of Sep 99

&HE ASSURED CAREER PROGRESSION SCHEME FOR THE CENTRAL
GOVERNMENT CIVILIAN EMPLOYEES
One Copy of Govt. of India Ministry of Personal, Public Grievances and

Pensions(Department of Personal and Trg) OM No. 35034/1/97-Estt(D)

dated 09 Aug 99, received vide DGAR, Shillong letter No. A/A-1/2-74/97
dated 18 Aug 9 is fwd herewith for your info and necessary action please.

(Punit Mehta)
Major
Adjt
- For Commandant
Copy to :
Rec/Fin/JA - for info and necessary action

(Govt. of India Ministry of Personal Public Grievances and Pensions
(Department of Personal and Trg) OM No. 35034/1/ 97-Estt(D) dated 09

| *Aug 99. _ .

AS ABOVE

OFFICE MEMORANDUM
Subject : THE ASSURED CAREER PROGRESSION SCHEME FOR THE
CENTRAL GOVERNMENT CIVILIAN EMPLOYEES

1. The Fifth Central Pay Commission in its Report has made certain
recommendations relating to the Assured Career Progression (ACP) Scheme
for  the Central Government Civilian Employees in all
Ministries/Departments. The ACP Scheme needs to the viewed as a
safetry not to deal with the problem of lenuire Stagnation and hardship
faced by the employees due to lack of adequate promotional avenues.

Accordingly, after careful consideration, it has been decided by the

Government to introduce the ACP Scheme recommended by the Fifth

Central Pay Commission with certain modifications as indicated

hereunder.

2. GROUP ‘A’ CENTRAL SERVICE

In respect of Group A Central Service (Technical/Non Technical), no
financial upgradation under the scheme is being proposed for the reason
that promotion in their case must be eaned. Hence, it has been decided
that there shall be not benefits under the ACP Scheme for group A Central
service (Technical /Non-Technical). Cadre controlling Authorities in their
case would, however, continue to improve the promotion prospect in
organizations/cadres on functional grounds by of organizational study,
cadre review etc as prescribed norms.

___C’:ertiﬁed' to be true Copy _ Contd.....2/-

=¥

Hara Gobinda Boruah
Advocate
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‘3. GROUP B.C. AND SERVICES/POSTS AND ISOATED POST IN ... A.B.C.
AND CATEGORIES

3.1 While in respect of these categories also promotion shall continue to
be duly earned, it is proposcd to acpt the ACP scheme in a modified form
to mitigate hardship in cases of acutesignation either in a cadre or in an
isolated post. Keeping to view all relevant factors, it has therefore been
decided-to grant (two financial up gradation) as recommended by the Fight
Central Pay Commission and also in accordance with the Agreed
Settlement dated September 1, 1997 (in relation to group ¢ and D

-employees) entered into with the staff side of the National Council (JCM

under the ACP Scheme to Group B, C and D employees in completion of 12
years and 24 years ( subject to condition no in Annexure I, regular service
respectively. Isolated posts in group A, B, C and D categories which have
no promotional avenues shall also qualify for similar benefits on the
pattern indicated above. Certain categories of employees (including those

- with Temporary Status) adhoc and contract employees shall not quality for

‘up gradations under the ACP Scheme shall, however, be subject to the:

conditions mentioned in Annexure I.

3.2 Regular service for the purpose of the ACP scheme shall be

interpreted to mean the eligibility service counted for regular promotion in
‘terms of relevant Recruitment/ Service Rules.

4. Introduction of the ACP Scheme should, however , in no case affect

- the normal (regular) promotional avenues available on the basis of
~vacancies. Attempts needed to improve promotion prospects in

organizations/cadres on functional grounds by way of organizational
study, cadre reviews, etc, as per prescribed norms should not be given up

~ the Iound that the ACP Scheme has been introduced.

S. Yacancy based regular promotions, as distinct, from financial up
gradation under the ACP Scheme , shall continue to be granted after due

screening by a regular departmental promotion Committee as per relevant
rules/guidelines. ' '

“6.1. A departmental Screening committee shall be constituted’ for the

purpose of processing the cases for grant of benefits under the ACP
Scheme.

6.2. The composition of the Screening Committee shall be the same as
that the DPC prescribed under the relevant Recruitment, service Rules for
regular promotion to the higher grade to which financial up gradation is to
be granted. However, in cases where DPC as per the prescribed rules is
headed by the Chairman/Member of the UPSC, the Screening Committee

',vunder the ACP Scheme shall, instead, be headed by the Secretary or an
“officer of equivalent rank of the concerried Ministry/Department. In respect’

of is_olatqd posts, the composition of the screening committee ( with
modification as noted above, if required) shall be the same as that of the
DPC for promotion to analogous grade in that Minstry/Department.

Certified to be trye Copy

. Hara Gobinda Boruah
_— Advocate
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.~ 6. 3 In order to prevent operation of the ACP Scheme from resulting into
under strain on the administrative machinery the Screening Committee

shall follow a time—schedule and meet twice in a financial year—preferably
in the first week of January and July for advance processing of the cases.
Accordingly, cases maturing during the first-half (April- September) of
particular financial year for grant of benefits under the ACP. Scheme shall

~ be taken up for consideration by the Screening Committee meeting in the

first week of January of the previous financial year. Similarly, the
screening committee meetintg in the first week og July of any financial
year shall process the cases that would be maturing during the second-
half (October-March) of the same financial year. For example, thé
Screening Committee meeting in the first week of January,1999 would
process the cases that would attain maturity during the period April 1,
1999 to September 30,1999 and the Screening committee meeting in the

-first week of July 1999 would process the cases that would mature during |
- the period October 1,1999 to March 31,2000.

6.4 To make the scheme operational, the Cadre Controlling Authorities
shall Constitute the first Screening Committee of the current financial year
within a month from the date of issue of these instructions to consider the
cases that have already matured or would be maturing up to March
31,2000 for grant of benefits under ACP scheme. The next Screening
Committee shall be constituted as per the time schedule suggested above.

7. Ministries /Departments are advised to explore the possibility of
effecting saving so as to minimise the additional Financial commitment
that introduction of the ACP Scheme may entail.

8.  The ACP Scheme shall become operational from the date of issue of
this office memorandum. '

-9, In so far as persons serving in the India Audit and Accounts

Department are concerned, these orders issue after consultation with the
comptroller and auditor General of India. -
10.  The Fifth Central Pay Commission in paragraph 52. 15 of its Report
has also separately recommended a Dynamic Assured Carees progression

- Machanighm for different streams for doctors. It has been decided that the
. said recommendation may be considered separately by the administrative

Ministry concerned in consultation with the Department of Personal and
Training and the Department of Expenditure.

11. -Any interpretation/ clafiﬁcation of doubts as to the scope and
meaning of the provisions of the ACP Scheme shall be given by the

 Department of Personal and Trainjng (Establishment- D).

12, Al Ministries/Departments may give wids, circulation to these

CGI’ﬂﬁOd to be true Copy
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instructions for guidance of all concerned and also take immediate steps to
implement the Scheme keeping in view the ground situation obtaining the.
services/cadres/posts within their administrative jurisdiction.
(K K Jha)
Director (Establishment)
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o ANNEXUR-1

CONDITIONS FOR GRANT OF BENEFITS UNDER THE ACP SCHEME

l. - The ACP Scheme envisages merely placement in the higher pay
scale/grant of financial benefits (through financial up gradations only to
the government servant concerned on personal basis and shall, therefore
neither amount to functional / regular promotion nor would require
creation of new posts for the purpose.

2. The highest pay-scale upto which the financial up gradation under
the Scheme shall be available will be Rs, 14,300—18,300. Beyond this
level, there shall be no financial upgradation and higher posts shall be
filled strictly on vacancy based promotions. ‘

- 3. 3 The financial benefits under the ACP Scheme shall be granted from
the date of completion of the eligibility period prescribed under the ACP
Scheme or from the date of issue of these instructions which ever is later.

4. The first financial upgradation under the ACP Scheme shall be
allowed after 12 year of regular service and second upgradation after 12
years of regular service from the date of the first financial upgradation
subject to fulfillment of prescribed conditions. In other word, if the first
upgradation gets postponed on account of the employee not found fit or
due to departmental proceedings, etc this would have consequential effect
on the second upgradation which would also get deferred accordingly.

5.1 Two financial upgradations under the ACP Scheme in the entire
Government service career of an employee shall be counted against regular
promotions (including in-situ promotion and fast trade promotion availed
through limited departmental competitive examination) availed from the
grade in which an employee was appointed as a direct recruit. This shall
mean that two financial upgradation under the ACP Scheme shall be
available only if no regular promotions during the prescribed periods (12
and 24 year) have been availed by an employee. If an employee has already
got one regular promotion, he shall qualify for the second financial up
gradation only on completion 24 years of regular service under the ACP
Scheme. In case two prior promotions on regular basis have already been
‘received by an employee no benefit under the ACP Scheme shall accrue to
him.

5.2. Residency periods (regular sefvice ) for grant of benefits under the
ACP Scheme shall be counted from the grade in which an employee was
appointed as a directed as a direct recruit. :

6. Fulfillment of normal promotion norms (bench-mark, departmental
examination, seniority—cum—fitness in the case of group D employee, etc)
for grant of financial up gradations, performance of such duties as are
entrusted to the employees together with retention of old designation
financial up gradations as personal to the incumbent for the stated
purposes and restriction of the ACP Scheme for financial and certain other
benefits (House building advance , allotment Government Accommodation,
advances ect only without conferring any privileges related to higher status
(e. g invitation to ceremonia functions, deputation to high posts , ect) shall
be ensured for grant of benefits under the ACP Scheme.

Hara Gobinda Boruah
Advocate
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7. F1nanc1a1 upgradation under the scheme shall be glven to the next
higher grade in accordance with the existing hierarchy in a cadre/
category or posts without creating new posts for the purpose. However, in
case of isolated posts in the absence of defined hierarchical grades,
financial upgradation shall be given by the Ministries/Departments
concerned in the immediately next hlgher (standard / common) pay -scale
as indicated in Annexure - II which is in keeping with part — A of the first
schedule annexed to the Notification dated September 30, 1997 of the
Ministry of Finance ( Department of Expenditure) . For instance,
incumbents of isolated posts in the pay-scale S-4, as indicated in
Annexure- II will be eligible for the proposed two financial upgradations
only to the pay scale S-5 and S-6. Financial upgradation on a dynamic
basis (i.e. without having to create posts in the relevant scales of pay) has
been recommended by the Fifth Central Pay Commission only for the

- incumbents of isolated posts which have no avenues of promotion at all.
Since financial upgradation under the scheme shall be filled at its original _
level (Pay-scale) when vacated, posts which are part of a well-defined cadre
shall got qualify for the ACP scheme on ‘dynamic’ basis. The ACP benefits
in their case shall be granted conforming to the existing hierarchi cal
structure obly.

8. the financial up gradation under the ACP scheme shall be purely
personal to the employee and shall no relevance to his seniority position.
As such, there shall be additional financial upgradation for the senior
employee on the ground that the junior employee in the grade has got
hlgher pay scale under the ACP scheme.

9. on upgradation under the ACP scheme , pay of any employee shall
- be fixed under the provisions or FR 22(1) a (1) subject to a minimum

financial benefit of Rs. 100/- as per the Department or personal and
. Training Office Memorandum no. 1/6/97 - pay 1 dated July 5, 1999. The

financial benefits allowed under the ACP Scheme shall) be final and no

pay- fixation benefits shall accrue at the time or regular promotlon i.e.
* posting against a functional post in the higher grade.

10. Grant of higher pay- scale under the ACP scheme shall be
‘conditional to the fact that an employee, while accepting the said benefit,
~ shall be deemed to have given his unqualified acceptance for regular
promotion on occurrence of vacancy subsequently. In case he refuses to
accept the higher post on regular promotion subsequently, he shall be
subject to normal debarment for regular promotion as prescribed in the
General instructions in that regard. However, as and when thereafter, he
shall become eligible for the second upgradation under the ACP Scheme
only after he completes the required eligibility service/period under the
ACP Scheme in that higher grade subject to the condition that the period
for which he was debarred for regular promotion shall not count for the .
purpose. For Example, if a person has got one financial upgradation after
rendering 12 years of regular service and after 2 years therefrom if he’
refuses regular promotion and is consequently debarred for one year and
subsequently he is promoted to the higher grade of regular
basis after completion of 15 years (12+2+1)of regular service,
he shall be eligible for consideration for the second
upgradation under the ACP . Scheme only after rendering then
more years in addition to two years of service already rendered by him

Certiﬁ_ed to be true Copy ‘ Contd... 6/-
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after the first financial upgradation (2+10) in the higher grade i.e., after 25
years (12+2+1+10) of regular service because the debarment period of one
year can not be taken into account towards the required 12 years of
regular service in that higher grade.

11. In the matter of disciplinary/penalty proceedings, grant of benefits
under the ACP Scheme shall be subject to rules governing normal
promotion. Such cases shall therefore, be regulated under the provision of
relevant CCS (CCA) Rules, 1969 and instructions thereunder.

12. The proposed ACP Scheme contemplates merely placement on.
personal basis in the higher pay-scale/grant financial benefits only and
shall not amount to actual/functional promotion of the employee
concerned. Since orders regarding reservation in promotion are applicable
only in the case of regular promotion reservation order/roster shall not
apply to the ACP Scheme which, shall extend its benefits uniformly to all
eligible SC/ST employees also. However, at the time of regular/ functional
(actual) promotion, the Cadre Controlling Authorities shall ensure that all
reservation orders are applied strictly.

13. Existing time bound promotion schemes, including institution,
promotion schemes, in various Ministries/Departments may, as per
choice, continue to be operational for the concerned categories of
employees. However, these scheme, shall not run concurrently with the
ACP Scheme. The Administrative Ministry /Department not the employees
" shall have the option in the matter to choose between the two schemes,
i.e. axisting time bound promotion scheme or the ACP scheme, for various’
categories of employee. However, in case of switch over from the existing
time-bound promotion scheme to the ACP Scheme , all stipulation (Viz for
promotion, redistribution of posts, upgradation involving higher functional
duties etc) made under the former (existing) scheme would cease to be
‘operative. The ACP Scheme shall have to be adopted in its totality.

14. The case of an employee declared surplus in his/her organisation
and in case of transfers including wunilateral transfer on request, the
regular service rendered by him/her in the previous organisation shall be
counted along with his/her regular service in his/her new organisation for
the purpose of giving financial upgradation under the scheme , and

"15. subject to condition No. 4 above in case where the employees have
already completed 24 years of regular service, with or without a promotion,
the second financial up gradation under the scheme shall be granted.
directly. Further, in order to rationalise unequal level of stagnation,
benefits of surplus regular service not taken into account for the first
upgradation under the Scheme) shall be given at the subsequent stage
(Second) of financial upgradation under the ACP scheme as a one time
‘measure. In other words , in respect of employees who have already
rendered more than 12 years but less than 24 years of regular service
while the first financial upgradation shall be granted immediately, the
surplus regular service beyond the first 12 years shall also be counted
towards the next 12 years of regular service

Contd..7/-
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(sic) for grant of the second financial upgradation and consequently, they
shall be considered for the second financial upgradation also as and
~ when they complete 24 more years of regular vice without waiting for
completion of 12 more years of regular service vice after the first financial
upgradation already granted under the scheme.

Sd/- :
(K.K. Jha)
Director (Establishment)

Annexure - II

STANDARD/COMMON PAY-SCALE
As per part — A of the First schedule Annexed to the Ministry of
Finance

(Department of Expenditure) Gazette Notification dated
' September 30, 1997

(REFERENCE PARA 7 OF ANNEXURE /OF THIS OFFICE MEMORANDUM]

Ser. No. Revised Pay-Scale Rs.

1. s1 ~ 2550-55-2660-60-3200
2. s2 2610-603150-65-3540

3. S-3 2650-65-3300-70-4000

4. S-4 2750-70-3800-75-4400

5. 85 3050-75-3950-80-4590

6. S6 © 3200-85-4900

7. S7 ~4000-100-6000

8. S-8 4500-125-7000

9. 89 5000-150-8000

10. S-10 5500-175-9000

11.  S-12 6500-200-10500

2. S-13 5450-225-11500

13. S-14 - 7500-250-12000

14. S-15 8000-275-13500

15. S$-19 10000-325-15200

16. S-21 '~ 12000-375-16500

17. S-23 12000-375-18000

18. S-24 '14300-400-18300

Certified to be true Copy
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One -copy of Gowt of India Minastry ‘of Personal, Public
Grievances and Pensions (Department of Personal and Trg) OM No.
35034/1./97-Estt (D) * dated 09 Aug 79, receiwvec vide -0GAR, Shillong
letter No. A/A8~1/2-74797 dated .18 Aug 99 Lts . tnd herewith for yourr
info and necessary action please. - :
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v ' { Punit Mehta )
; MaJoir-
l Ad 1
= . : tor Coraandant
- Copy. to s~

! - . -
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(Govt  of .India Ministry of Pergonaly Public Grievandes and
Pernsiors (Department of Pergsonal and Trg) OM No. 3K03BA/1./97 -
‘Estt{D) dated 09 aug 99) ;
¥ . ' ’

A8 _AROVE,

QEFICE MEMORANDIN

Subject’ »~ THE ASSURED CAREER PROGRESSION SGHEME FOR THE GEENTRAL.

“ GOVERNMENT CIVIL1AN EMPLOYEES - .
1y The Fifith Central Pay Commission in itg Repbrt has . made

certain recommendalions relaling to the Assured Career Progress.on
(ACP). Scheme for the Central Bovernment Civilian Employees in- all
Ministries/Depariments. The ACP- Scheme needs to the vaevad a5 A
‘Safety Mot to deal with the problem of genuine stagmatien and
hardaship  faced by the emplayees ‘due to lack of adequate
Promot.i onal Avenues, Accordingly, aTter carefu! censicder at von (8
ha: been  decided by the Bovernment to introduce the aCe B hama
reécommended by bhe  Fafth Cantral ﬁay Commigsion Wiy certiin

wedifications ag indicated hereunder.. N

-
~

2. GROUP. ‘A’ GENTRAL SERVICES
In respect  of Group ™ a Central ' .services (Technical/Non
Technical), no funaneal VPgradation ‘undér’ the -Scheme 'is being
‘proposed for tLhe reason that-promotioniin}theirv'case must be
K benef s te
tveier  the ACP Scheme for Group A Central service (Technicat  pMNon-
Technical). Cadre controlling Authorities in their casc woulid,
howeyer, continue  to - improve: *the ¥ “promotion prpects in
organisations/cadres on functiopdf;grpuﬁgggby' of arganisational .

Aludy, cadre review ete aa per prescribed thor.s,

) B
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LoEervice respectxvcly 1solated - posts-tnhGroup A, B,g’C and D ET
categaries which have:no promotional - avenlieés chall’ "aleo qual lfy '

Tor  similar  berefits  on e . patlern - indicated - above. ﬁertaxn
v Cateqories o7 enplovees such as Casusl enployess Cincluadiog | those
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CE0L L bhidle in respect of these categurles‘al promotion ! shall
canlinUP‘tu be duly earned, it is proposed to acpt the ACH P Schemne . s
Anc oa mud;f:ed frOm Lo mltxgqtu hmrddhlp iniicases of dLUthJQHﬁthH _ g \
ceither © in & cadre bBr o in_an isolated prt. hnep1ng to wview all . i ,
“rFelevart faclors, it has th«r«luru beer, oo Lo gt eudl L
Yimencial wpgradaltion)  as. recanmended by the i lth Cenbral  Fay ,
Commission and also in accordince viith the Agrecd Settlom et o ed ] i (
September L 1997 (in relatidn 4o Uroup C and ). P LOVERS) e Ler s !
“dnto  withthe staff side of the National Courdil (JCM undar  the i
fRCF Scham@ (] Group By C and D employees ‘in completion of 12 years ;
antd. 24 veare (subject to conditicn. e . ine. Hum',\.u" [ r‘wyllmr‘“' f

WAL T bemperary " status) adhoc and,cmntract employess  shall ot

qualify  foar upgradations under the RACP Bcheme shall, however, be

«ubJecL ton the condxt;ons munt1uucd in Ardiesure-—I., . ' ’

502 mlar Service for ‘che purpose Of the ADE Schems shall  be 1

interpreted Lo mean the el Lgibility service oo Fed Ao reqgud ar
Cronotion in tarme of relavant. Hecruitmﬁnt/ﬁwmvium g e,

4. Trtroduetiom af the ack Boeheme showld, Liowisvior s e e Came
gt foect Lhe normal {regular) promational «ﬂ/&“l””: avallalsde  on™ the
basisn ot vaconcies., Attempls noeded to Amprove promotion prospects
i Organisations/cadres orc functional  grownds by teay o o
senisaticonal study, cadre FEVIENG , et as per prescrited  norms
ould not e given t._t;i o the ground  that the ACF Scheme fras Bran
ntruduc&d ' ‘ : ‘

A%

SN

I
[
d.

i

G. Jurﬂnry Based. . rwqular promotions, as distinct, from financial
upgradation  under the ACF Scheme, shall continue te . be granted

“atter doo wereaning by & regular Dupartmcntml prumot;on Ppmmittee' . K E

s per :’t-l@mnt r‘ules/gt.ude«luu.s. e, : o T - oo

& EB('.H?EENII‘JG COMHMITYEE - T S L o . . : [
o : s ! !

b.l A departmental erLcnlng Cmmmittee qhml] bz rmngtitufw? for ) r

the purpose of prucnaulnq the cases far grant of bernefits ' under

ther ACH .J(..PILML .

H.2 0 The Fomn(vzilnn of the Screening Committee shall. be . thp . Same
af o that the DPC prescribed uander e relevant fe(ru:tmeni sErvice

fules for regular. pramotion to the hlghpr grade to which flh?ncial o

_v..‘\;:.gradmtuvr\ is to be granted. Hcywc.w-'r, ire cases where DEC as  per

the rescribied rules is headed by £hé Chairman/iMe e of  the ! UEGE

tibies unreunxng Pummxtt&v urnder the ACK Schene shalld, ingtead, he

heraded b/ ke .;c_c.r'(.hu"y ar ‘an officer of equivalent rank  of 1L he '

OO e T e MLruHtry/be-r:m"lment‘ In respect of rsolated poste, T the

compasition ot the Scpr €26:111.1¢ Lc.umm.l.t.c'c~ (with modifir Al LOs s ,nu.)l.:c:-':-d ¢

b, if reguired) shall be the Bame au that ot tre DECy for

Promotion to analpgous grade din that Minis try/Dupartment. i
, . i
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Lo order T R I AR u“wrafmuu ar o Lhez ACE  Sebene  Trione rc:@lLing'
Cunder gtradire  or Lthe adiinistrative mae bty the  Soreerdng s
.Cunmgtteu shall faollow’ & Stime- -sChedule dﬂd( meet twice in &

cticencial ‘yeur*prafnrably in the . Tirat week o J¢nuany and July .
for  advance processing of the Cd%wﬁ. Aucurd:nuly Cases maturing
< “during  the first~half (Anril—opptember) of & partisular tinancial
iﬁ“ Lyear for qrant of h«nefita under the ACP. Scheme- shall be takenn up
fl . far Luuhiudf&l)ﬂﬁ by tlhie :crapning anmitt@e mutfing in the “first
weelk - of  Tanuary “af - the previous fumm.icxl year . SGimklarty, the

 nL|PHHng Cummittvw_ meeting rthe: tirst wtuh of  July  ©i  any
'fznanhkal S yeai”. shall process the cases that: would  be matar g
Cduring T the vglundwhnl1 (Octubmrwmurch) of the same filnancial year.

g fenampl e, the screaning Commit ten . meeting i the tirat weaek of
JaralaiY, . . 199V would process the cases that wuulﬂ attain  matwryly

during the | perlod Aprdil 1, 1999 -to Septembar, Vu 1999 and  the

'_%creunxng Lommitteu meeting 4in the firat weaek, of July 1999 would
“ﬁproceua ,the Cases. that would malure during the p r;od Octobar 1,
: 19 79 Lo March 51, kOOO.‘ cre : ’
To  make the . Scheme: 'mpurahional,.'thE' Cudr ;Cuntrﬁflingf
Authorities shall constitute the. tirat Screening. LTomnlttee of  the
k\,ll"Tth firiancial  year within a month from the d«xta of issue of
Cthese anstructions to consider .the cases that fhave already matured,
or® would be’ m«tur&ug upto March z1, 2000 for grant of bencetlils
Cander o ACE Seheme . The nexkt. Screening Committee  shajdl . be

- conntzLuLed as' por the ijo schadule Buqq@uiwd mhavw -

7. MLniﬁtri»s/Dcpartmvn! S are ndvispd ta’ enplorn the pnﬁﬁlhxlxty

of . ffELLlnq adViﬂQE s0 s tol mxuxmime the add;tioual Vipancial

conmi taunt. Lluut u.truduutinn uf tha A;.P ﬁc:hu-mo m.uy entail. '

\

RIS The ACP Sehene Jhull bpgome Qp&rationu) frcm th date ot
inuue of thm offit - Hamorandum. R : AR '
T ln B0 1a. LA pﬁrsnnu uv'ving in the IudLa nudit Tand  ARccounts

DLparthnfb -aru runLerned thene arders issua avted (uusultutjon
wi\h thie Lumptroller and’ uuditor Generui 01 Indla.h_j_
AR .

10. - The Fxfth Lantral Pay Comminniqn 1n puragraph 92, 1% .of ity .

Hepar t has  aleo. »aparutmly rocommendnd ‘a. "Dynumiu.nbuurvd Carcear

bruqrauexon Nachanism “for different atroams of’ doctors.' It .has
Clal _UOulﬂud nthat ?he wald . rwcnmmandatiun may »be cuns;dured

separately = By~ *he admmiutrativw - Miaiutry .:c.oncur‘rwu 1))

Unmult tionwith the Departaent of Peryqpal and Trqlning and the
Uupartment ot Eupbndlturu ‘ S . ’

110 Guy 1nLLrpretation/c1arification of dmuhtm af e the o scope
ardd meaning of che provisions of the A0P Schme-shall. be given by
e th¢rtmunt of Foranunel and lraining (La‘nbl)ihMQnt - D).

iT., ALY Mxnistriﬂa/UHparfment% May - give wxdb LirCUlarxon to thiese "
_ *'urructionr for gu;dance of all’ concerned and . aleo take immediate -
L Lteps o, )mplement the scheme; keeping in View thu-grnund situation

.mbtaxning' in SéfVJC&h/CAdFeH/pOth w:th;n 'thelr' admlnlatrutlvc '
jurtediction. 4
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L. The ACP. Srheme anisages marely placement xﬁ‘the higher ‘hay—

sLale/grant~Qf 4inancial’ penetits {through ﬁ@panciai upgradations - .
only.. to he GOVanment sarVant concernad,qn p?rgpgal' bxais and ) \-'
shall, --therefore~ naither amount to- functimnal.régglar promotlon : ~

nov ould require creation of new pbsts 'tar. the: purpose-

2. The h1qhest pay—scale upto which the fannczal upqradation
under the. Gohene shall be avalilable will @be Rﬂ..“l pO-18, 300

Bayond . thig Yevel, there shall be heno financ:Al upgraddtlont ard
hlghor postﬁ shall be filleq strictly on VaCanuy bu%ud prnmubLung.

-y

" 3. The financial benefits under the: AC’ Epem&,_p.} be granted
" from - the. date ot complatlon ot the nligiq lityé?er od pres?ribgd

under the ACP -gcheme ©OF from ‘fb?_ data ~4gsu these

1n:tru»txons uhichever 15 later. - . :»_ .Y e |

4. The_first f*nancial upgrddatxanwunnug_thv AEF ‘Gcheme shahl be
s1lowed after .= ‘years of Ve eqular aerviua* ang the second

upgrddation after 12 years of regular service from the date of the
first flnancial upgradation subject to fulflllmcnf of prescrlbgd‘
;cond;tione.__ln,:other. words, 1. . the first ‘upgrwddilun gets
"paﬂtponpd ob secount of the employee not ftound fit or due o
' Mrp\rumental“proceedings. etc this would have (Ohbéque&%;al et fect
on - the setond upqradablon whifh would al?o Hget. deterred
unCurdingly"" s . ' ’;‘ ;
Two 1inancia1 upgradationf dnder'tha ACF ., 5S¢ h 3 'ir the~entire
bov&rnmant servire career of an employee: cehall suntad qainat
regular - promotionb (including in-situ. promotiQm and fast “trade
promation availpd through limitad : departmpnngl competitive
vxeminatlon) availed trom the grade in which 5 ans employe( was
appaintcd as’a: d;rect recruite This ghall mean that' two rjn.nCJal
upgraddtions“undar Lhe ACFP Scheme’ shall be avallable . only if no
reqular promotions during. the prescribpd perlodb (12, and 24 ybarJ)
fave  been avulled by an.employee.'ff dn'PmplonP tas alr%ady got
one regulary promotzon he shall quaiify for the ;econd ¢ inanclal
PU!dddtlQH ‘only Con completion of. 24, years of rpgular- cervice
undcr e ACH. Baheme . [n cas@ two priov promotionc on reqular
Lopin have ayraady b rccuivud by @ amplnyon, ne beneﬁit undert’
ihe ACP Schemo Bhall accrues to hxm a"j ‘t

5.2 H;sldency " period® (regul«r service) for qranh of benefits
counder the ACP Bgheme ehall be counted - Arom the#gfade in which an.
Cinployee was @ppwxnttd as a direct recruit.

-

_fr ,1 . )

b Fulfillmcnt of noraal promotion . nqrmﬁj (bench-mark,
departmcntal exam:natlcn, Geniarlty*cum _fitness frg the case of
Group gmployeu ete). far grant. of tinancials upgradations,
performance_ ‘of 1, suah duties as are entrusted itol‘thv employces
" together with © ,gtrnt1on of_old’ desxgn\tion, fxnancxal u gradations'
as perﬁonal to the incumbent’ “for the state@~‘purposea -and.
restrictxon .ot the ACF Scheme For financial énB“‘certamn. other
penefits (Haure puilding =~ Advance, allptmenﬁ DR % S Government)
Accommodatmmn, QUVAnCes,’ etc only without canferrino any
privileges rulatcd to highew status(a.q. jnv~ta&10n»to ceramonial

functions, dwnutatzon ta hioh posto, wic) bhall hm gnsurad for
ot grant af. bencf;tb under the ACP Schema..

S : g 3
- . 3 .. Voo 1
) . . |
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,f“!iFinéncial upgradation under the Bcheme‘ﬁn&ll pe given to ine

5 . . ‘ T vy JMRNR .. g
tax b ”hxgher'grade 1a aczardance with the @ aB LI N hxq;ar;qy;xn- a

higher, (stahdard/cand

the Nptification. dated September 30k't997iof

Fipance (Department of'Expenditure).“For fnetan
. .isolated posts 1D the pay»scale S-4, @% indicate

wil) be eligible tor the proposed rwo financiat

ot pay) fhas " been recomnended py the FLfeh Cantral Pay

only for theilncumﬁents of isolatad'posts whiict

ion) pay-scalas as indicatad in
which is in Keeping with part — A of the f_ir'c.st.";i%l:hced\.\le

ey

Y adrescatagory’ Of poata..thhout, creating - new, -ROSTS tor
CpUrpOSe . Hbméyer,' in case of isolated postH, P e absence | ©

immediately

e

‘detined hierarchical-g?adea, financial upgraQatibnl$hall pe <qiven
Ly khe M{nistriéa/Departmentq concerned’ in khe:

next

Annexure~11
annexed to

. the Ministry. of

*

upgr@datiunﬁ
to hhe pay-—scales g-% and S-b. Financial dpgnadatlop an a dynamic
basin (i.e. without’having to create posts in thq‘ralevant agales

,1hcumbwnts‘
d in Annarure -

ot

only

Comnilksion

have nNO avenues ot
prumctlon ak‘ali. since financial upgra ations under the scheme
anall bo pergonal’ o the incumbent ot thﬁ'iﬁolatadﬁéOEt, the
ahall be tilled &t {te -original 1avel (Pay~scalke) ' when vacated,
‘ponts which are part of a well-defined cadre4ﬁhallAqot qual) i fy for

same

the ACP Scheme on *dynamic’ basis. The ACP,beanitsgin their| case
- ghall be granted conforaing to the existing:ﬁﬁierarchiA‘ cal
runliis . ) . S . b .

gtructure obly. -

e e

3. The financial wpgradation undeér the»ﬁCPf

purealy aersonxl to rha employea and shall have
senjority peoed tion. fg  such, there ahall
financial ﬁqradation for Lhe acnior emplaoyee

Pl  Jundor cyployee in the qrade has got higQiner,: pgymﬁcale. winder.

rhie ACP Soheine .

¢

.
k4

Schene - shall

_be

Ao rglevance to his

on the around

be, ‘NO &dditlnnal

that

g, On upgragdtiqn under the ACP Scheme, . PRY u{ﬁ%ﬁﬁempldyém whall

be Tiwed undetr’ the proviaions ar FR 22(1) ali)

Lo ke 1ln@ncia1 benefit of Re. 100/~ a8 per:

Pgrnonaxp:anp-éiraintng d?ficu,NGmo(andum~Nol;.

July 9, 1999 The financial penetit @llowed un

ahall D& final. and NoO pay41ixa;§on~benafit shallsacerue . at the-
time of reqalar*pramot;on 1.0.  postang againatﬁpiﬂanctionaz~-pqgg
in the higher grage. ) E R >

) : o . e e : .
10. Grant “of - higher pay-scale under the ACK . Bchemne shall be
cmnditional_tp,the tact that an emplovee, whilegagggptiﬂg the said

b@nefit;'shall}pe dggmggﬂxgmngye‘giyen-his Hﬂgpalijfed écgegiance

for regular promotion on occurrente of vacahcygspbsequently.

caze he retuses to accept the higher post on

.,

o

yagular pramotion’

Ypubject toO a

the, iDepartmenct .ot
\esal=pay -1 dated

Apr 1the ACPH Scheme

in

eubsoquentlyy he ghall be subject .to normalrdebéfmng for | regular

- promation’ as"pké%crtbed 4n "the - qeneral tnstrue
reguiar

veyard. However s e and when he: . accepts
pnereatter, “he shall necame eligible for the

deharrad,. for (egular prmmotionisha!l mot cuunt’*or? t.he

e enample, 1t & person.hag'qot one financial

rendering 12 years at regular aervice and afrer’

it he;refuséﬁ reqgular promotion and- ie consequ

Wweryica, he: shall bir eligible for cons}deratiau.{

¢

{tons i in

)

this

promotion

. zcomd upgredation
under  the sl Boheme only atter héf'cumpletesW tre | required
eligibility ynervice/period under the ACF Gohepe: i that higher
arade subject to the candition tnat the,period{forgwhich e

as
purposg.*
upgqadatiun atter.

2 ypars therefrom

; gruly debarred
one . year and:%ub%equently he lﬁ'promated to thé

for

nigqher gqrade ‘on :

the aegcond

Fegular pasls @ after completion of 19 YEArS (12+2*2) ot regular
-

upgradation ?pnd&r rhe ACH gehema only after.repdaring then
Jwars tn addition to twa years of service already ‘réndered by
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Jafter the first financtal upgradation (2+10) in thgs higheq, grac
Ai.8. after 25 years (1242%(+10) of regular service because the
‘debarmént’per‘éd‘of one year can not be taken 1Nt accaunt towaras
the requlred 12 years of regular service (n that higher ¢rade.

¥”353;'“ in:the matter of disgiﬁfinaéy/ﬁgﬁh}ty'broceg@ings, grant of . N
. benefite junder the ACP. Scheme shall: be subject -to/rules goyverning \

narmal’ - promotion. Such cases shall’ therefore, be”regu}atedl undep
drthelproviegion . Of retlevant CCS (€CA) Rules, 1969 and instructiong
- ihgraunderi ’ . ’ AN : .

12, The proposed ACP Scheme contemplates merelys placement  on

- personal basis in Llhe Regher pay—-scale/grant of financial venstitg
onity and ahall nol amount 4o Actual/functional promotton  of Uhye
employees concervead.  Since  warders regarding reservation in
promotion  are applicable only in the case of regular promotion,
reservation orders/roster shald not apply. to the ACP Scheme whuch
shall extend 4ts benefits cuniformly. to all . ellgible BC/ST .
caployees also. ‘However, at the time. ot regular/{functional
(velunl) promotion, thé Cadre Controlling Authorities shall cusure
. that all reservation orders are applied strictly. .

13, Exiating timag . bound pramolion Sochemes, including  ae ot
Promotian scher@, 1nvarious Minisiries(Departmcnts may, we par
cholce, continue to be operational for Lhe concerned catagories

Tol employees. Howaver, these schemes, shall nat run cencdrrentty -
Wwith “the ACP Scheme. The Administrative HMinistry/Department-not

. - the ecaployees - ghall 'have the option in the matter to chocse
betwean the two schemes, i.e. éxis;ing time-tiound promotion “scheme

. or’ the' ACP Scheme), for various -catedories of employge. However, in
case of ‘switch. over -from the existing time-bound promotion scheme
1n case . of swilch gver from the "éxisling ' time-bound promotion
scheme 0 fthe AaceP Scheme, all stipulations )viz for promotiun,
Sredretribution of posts, upgradation .dinvolwving higher fundlicnal

- duties, etc). made under the former. (exieting) schenie would coase

ta be Gherativey  The ﬂCP_Sch&ma‘shalthaye to ke adopted 1n’ 1ls

DL St o O ‘ .o . .

S lotality: S . <
14, Iﬁ-';dsu ‘of  an . employee ‘de~lared  surplus  in  his/her
organisation and 1n  case of transcars. including unilateral

lramsfer  on request, the regular service. rendered by him/her in
ha prayious  organisslich whall ba counted ‘along with Ils/her

régular “service in his/her new organisatjon for {he purpose of
: giving;finang;g}wdpgradatmon under Lhe:Scheme, ang

15, -'Gubject -.to Condition No. 4 above, ' in .cases - where the
enployees have already compleled 29 years of regular service, with
Or wWithout a promotion, the second Tinancial apgradaltiocn under lhe
a@cheme nhall'beigranted directly. Further, in order to raticnalise
vregual  Jevel ‘of sldgnation, benefit of surplus regular &ervice
(hat taken . intd ‘account for the firect upgradation -under Lhe
scheme) -shall” be given at the subsequen L stage ' (second) of
financial upgradaticn under the ACP Scheme ac a ovne time. measure.
Ire otheor words, - 1a respect of. enployees who have already rveadared
more C than 12 years bul tess than 24 Years  of  reqular  service,
§h11@ the * firstk fiaancial upgracatlio shall be granted
immediately, the surplue reguter aerviee boeyond Ahe farot 12 DR Y IS

Lshall alen be counted towards the mnext 12 years of regular corvice

.
!

:Contd...:,.7/~
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; ~for grant of the second financial upqradutlon and 7 L
/ ﬁuently, they shall be conbidered for the . %ecoud tinancial ., ‘f
( Jadatlon. "also @9 and when thay complete 24" years of rogular R TS
) vxce without waiting for completion of 12 mcrg|vaars of regular *?@%iﬁL
-vice after the first flnancial upgradation alrpady granted Sw
! jer the Schete. . i . )
f’ ! ! \,‘
; ( K K Jhé' ! )
: Director (Fsta%&xshment) . a c
Annaxurg ’%1 :
L S
. . STANDARD/COMMON Ef ‘pAY-~SCALE % (]
A _per part ~t‘1 of the First qchedule Annexegﬁ' to _the .
T Ministry of Finance Pan,
" . . --.y'.‘o \
(Qﬁgagtmgnt -of Exanditure) Gazette Notifiwution dated
- September 30, 1997 .
(REFERENCE PARA 7 OF ANNEXURE/QF THIS OFFICC NFNORANDUM)
B 7 .
jer Ma. o Revised Cay- Ck:r.\lo R . ;.':.?- *
s-1 . 2850-55-2660- ~60-3200 f
2. 8-2 Y ne10-60-3150-63-3540 . ST
L ' ‘ S
%, 5=3 . 2650~65-3300-70~4000 o
o, gen. 0 n780=70-3800~7%-4400 - b
o , ; ‘
o %050-73-3950—-80-4370 A
. . [} < 1 o
6. G oo . 3200-85-4900 -
- : . . ; > “ = ‘;
5. s-7. i 4000~100-6000 . L , i R
o) v : ' g S . 1
g. S-0 .. ', 4500-128-7000 : e ‘ : A '.Y%’&
. ' . , . . K . ) R B Xt ¢
3, B ‘
9. 8-9 Lo 8000-150-8000 . KR
{o. 5-10 % §500-175-9000 ° - o
\ 4 t
L1, Geiz - 6500-200-10300 - Ve ” e
o meis L ¢ 5AN0-22H-11800 : HE
. , K : *“ .
3. mela L 7500-2§0=12000.
| , , . LI
14. S5-1% T 8O00-27 % 13500 4 " K : i:"
‘ : ' .
15, 519 10(:»0(,»-3?:.-1 5200 I ' S &
O ! N . . ;4. . ’.- .
16,0 5-21 . 1200(',)—-375-—16500 C ’ “t
17, weews 12?.00(.)-".‘.‘375-—,10.()0(:) N
. v « 4 &5.
(8. G-24 LATO0-000-18T00 S - 4
} S f : . .
¢ - L tic PR 4
ope . C R i
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'Government of India
Ministry of Human Resource Development
Department of Secondary & Higher Education

A-2/W-4, Curzon Road
New Delhi, Dated 04/04/02.

To,
1. Secretary (Education) 4. Director of Education
Andaman & Nicobar Admn Directorate of Education
Port Blair. Govt. of NCT of Delhi
' Delhi
2. Secretary (Education) 5. Secretary (Education)
Dadra & Nagar Haveli, Admn. Lakshdweep Admn.
Silvassa _ A Kavarati
3. Secretary (Education) 6. Secretary (Edlication)
Daman and Diu Admn. Govt. of Pondicherry
Moti Daman o Pondicherry
~ Subject: Revision of pay scales (senior and selection scales)
for Primary Teachers in the employment of Govt. of India in
the Union Territories other autonomous bodies sponsored by
the Government of India.
Sir,

In continuation to this Ministry’s Letter No. 5-14/97 U.T.I. dated
regarding revision of pay scales of teachers. I am directed to say that the
matter (Sic) anomenly in the pay scales (senior and selection) of Primary
School Teachers (sic) consideration of the Govt. It has now been decided to
revise senior and selection scale of Primary Schools Teachers w.e.f., 1.1.96

as under:
Existing Revised
Entry Scale 4500-7000 4500-7000 (No Change)
Senior Scale 5000-8000 5500-9000
Selection Scale 5500-9000 6500-10500
2. This issues with the concurrence of Integrated Finance Division of

the (Sic) vide their Dy. No. 3053 /2002-1FD dated 4/4/2002.

Sd/-
Deputy Secretary to the Govt. (Sic)
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Copy for information/necessary action to:

1. The Commissibner, Kendriya Vidyalaya Sangathan, 18 Jeet Singh
Delhi. ’ '

2. The Secretary, Central Tibetan Schools Administration,
(Sic) Netaji Subhash Marg, Daryaganj, Delhi.

3.  Joint Director, Estt. (P&A) Ministry of Railways. Rail Board, Rail
Bhawan, New Delhi- 110001,

4. Deputy Secretary (Estt.) Ministry of Defence C-II. Hutments,
Dalhousie Road, new Delhi.

5. Joint Diréctor (R & D), Deptt of Atomic Energy, Anushakti

Bhawan, Mumbai.

- 6. .‘Director (Education), Municipal Corporation of Delhi, Town HaN
Gate, Delhi.
7.  Executive Officer, Cantonment Board, New Delhi.

Ministry of Finance (Deptt. Of Expenditure), North Block, New
~ Delhi. |
| 9. Deptt. Personnel & Training (PIC), North Block, New Delhi.
10. Cabinet Secretariaf, South Block, New Delhi (Sic) No. 14/Cm/
2002 (1) dated 22.3.2002.
‘11. I Division (MHRD).

sd/-
Deputy Secretary to the Govt. (Sic)
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LIBRARIANS
(a) Librarian Rs. 1400-40-1600Rs. 5500-175-9000
. Entry Scale 50-2300-60-2600
(b) Librarian Rs. 1640-60-2600Rs. 6500-200-10500
Senior Scale 75-2900 '
(c) Librarian Rs. 2000-60-2300Rs. 7500-250-12000

Selection Scale 75-3200-100-3500

2. In continuation of the above, following points are made in order to
ensure that there is no wrong interpretation or mis-interpretation of,
the decision of the Government on recommendations of the Vth
Central Pay Commission:- |

- (i) Teaching Allowance/Special Allowance

In view of the recommendations of the pay commission as accepted:

by the Government, the teaching allowance stands abolished w.e.f.,
1.1.1996 i.e., the date of implementation of the revised pay scales.
Further, the special allowance admissible to Vice Principal/Head
Master, Secondary School also stands abolished w.e.f., 1.1.1996.
However, the principals will continue to draw the special allowance
of Rs. 150/- p.m. pending decision of the Government on the
recommendation of the Pay Commission to enhance this allowance
to Rs. 300/- p.m.

(i) Residency Period:-

The proposed improvement.in the residency period in the entry and
senior scale for school teachers has been made by the Pay
Commission in the context of a general Assured Career Progression
(ACP) Scheme recommended for Central Government employees. The
Government is still examining the proposed ACP Scheme and no
decision has been taken with regard to the improvement in residency
period proposed for school teachers. It is, therefore, clarified that the
| existing provisions for grant of seniqr scale and selection scale and

selection scale shall continue pending decision of the Government.
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(iij) Miscellaneous Teachers:

The revised pay scale structure for teachers is also cioeveviineninns to the
equivalent categories of miscellaneous ................ to the extend of
their existing scales of pay surplused by revised scales of pay listed

above.

This issues with the concurrence of Integrated ......... Drovision of

this Ministry.

Yours faithfully
Sd/- Hlegible
(D.M. Gautam)
Director (UT)

Copy for information/necessary action to:-

1. Joint Director, Estt. (P&A), Ministry of Railways, Railway Board,
Rail Bhawan, New Delhi- 110001.
2. . Deputy Secretary (Establishment), Ministry of Defence,
C-II Hutments Dalhousie Road, New Delhi.
T 3. Joint Director (R & D), Department of Atomic Energy, Anushakti
"~ Bhawan, Mumbai.
| 4. Director (Education), New Delhi Municipal Council,vPalika
‘ Kendra, New Delhi. '
5.  Director (Education), Municipal Corporation of Delhi, Kashmere
- Gate, Old Hindu College Building.
6. Executive Officer, Cantonment Board, New Delhi,
7. IFD Deptt. Of Education.
(D.N. Gautam)
N Director
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Governmert of India, ' S C e
Ministry of Human Resource Development S {‘ %WE'T :thﬁ'g !
Department of Secondary & Higher Educauvon _ . GuwahatiBengh ]
 A-20W-4, Curzon Road ' ' ° ‘] 2l
New Delhi. Dated 04/04/02
| Secretary(Education) 4 .Director of Education
Andaman & Nicobar Admn. = , Dircctorate of Educatiod !
Port Blair. : Govt. of NCT of Del' - , ]
- Delhi : ;
v , l
3 Secretary(Education) ’ S Secrelary (Educanon) , |
v ' Dadra & Nagar Haveli, Admn. . Lakshadweep Adma : - i
Silvassa. .. Kavarali
3. Secretary {(Education) : 6,‘S'ecrela'ry (Education)
Daman and Diu Admn. ©. - Govt. of Pondicherry
© Moti Daman - Pondicherry

Subject @ Revision of pay scales (senior and selection scales) for Primary
Teachess in the employment of Govt. of India, in.the Union Ternitories

other autonomous bodies sponsored by the Government of India. 4
. . )
Sir,
In’ continualion 1o« this Ministry's lettee NO.5~|419'7."_JT.\ dated 1 - ' Ny
regarding 1evizion of pay scales of teachers, | am di(ected to say that the malter. .= . :
ancmaly in the pay scales (senior and gelection) ol Pramary School TFeachers ~~_ . -
consideration of the Govt. It has now been decided to revise senior and selecfien scae l
of Primary Schools Teachers w.e.l. 1.1,.96 ds under: 7 -
TSI e TR T
| TEXisting | Revised
Entry Scele | A300-7000 - |4500-7000 (Mo change”
Senior Scale | 75000:8000 | $500-9000 . '
Selection Scale | ' ‘

L. This issues vith the concunience of Intgprated Finance Diviston of th
vide their Dy. N0.3053/2002-1FD dated 4.4.2002,

T T RS

Deputy Sccretany 1o the Crosae ot 0
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Oetha,
The S,.-rc(ary, Central Tibetan Schools Administeation. -1 ¢
-2 Netaji Subhash Marg, Daryaganj, Dclhi,

3. Joint Direclor, Estt. (P&A) Mnmsu/ of Ruilwnvs
Bhawan, New Delhi,

IRETT] XCHTR

4, Deputy Seeretary(Esit.), Ministry or Deflence C-1 llmmcm' dathoe ] j
ew Delhi, ' 3
5. Joint Director (in&D), Deptl. of #omic Fnc:;,y Anushakii Bl i -

6. Dircctor (Education), Municipal Corporation-of [elhi

Cown b
Gate,'Delhi.

Executive Officer, Cantonment Board, New Dclhl
8. Ministry ofI’mancc (Depit. of Expenditure), Nonh Block, Mex Dielis
9. Deptt. of Personne] & Training (PIC), Morth Block, New Delhi.
10. Cabinet Sccretariat, South Block, Mew Delhi fwert. their DT TR RN
No. 14/CM/2007(|). dated 22.3. 200’
1. 1" Division (MHRD) i
: . W :-'.'J-’: o ’
: I " o T ’.’ S
I X
' L CA
Deputy Searetian o he
N -
l" . I ‘
i , \
b 5 !
1.,
i |
. i
: }
i
[BH
4;
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(2) Librariin i.. P.1400-40-1600- R.S500-175-9n0n
Eq@;yg§calc{ - 50-2300-60.2¢600 -

(i) Librasdan o F 5.1640~60-2600=
sendow: Seale 7522900 -

(c) TAbrarian

3.6500-200~]OSff
. m.2000—60~2300-‘ M.iSOO—ZSUniQOU“
crlaction Scale 7S~32004100~3500

2. In‘coﬁQinUGtion of the above, following points aye magn
in oxder Lorensure. that there. is ne YIrong interpretation or
miS%interperation_of,thc decisions of the Government on -
rccommandationq.Qf'the Vth Cential pay Comnission: ..

() Hinehing Allowance /Specia, Aldewancy :
. Id“vicw:oi~thc reconmendations of the
85 acccptcd,by"the”Govqrnnnnt,
Cnolished V,eLf, 1.1 ’
the rpvisegd

Fay Commission
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Chapter IX
PAY TEACHING STAFF - )

d n

A7

V | Pay Teaching Staff

+ Present Status.
+ Teaching allce, entitled in accordance with Min of HRD (Dept of

Edn) letter No. F. 5/180/86-UTI dt 12 Aug 1987, not heing gtd.
- *
- Pay scale as per Kendriya Vidyalaya (KV) teaching staff.

+ Justification.

- Primary schools have cvolved into secondary / higher secondary

|

schools.
. Incentive for qualified teachers to serve W remote areas.

"+« Recommendation.
+ Pay scale to continue as per KV teaching staff with efficiency bar.

RE]

All allce as applicable to AR pers be extended.
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